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TO BE PUBLigJEJ) IN PARI' ~criOO 3(ii)OF TBE GAZEl'TE OF lNDIA 

Governarmt of lfidia 
:Ministry of Finance 

(Department of Revenue) ...... 
New Delhi, the 3oth May, 1980. 

N 0 T I F .. I C A T I 0 N 
- I N c 0 j E _T_A_X_-------- ---

No~3435(F.llo,398/12/8o-:rrcc): In pursuance of sub-clause(iii) of clause 
(44) of Section 2 of the Incclme-tax Act, 1961,(43 of 1961)a.nd in 
supersession of No'tification of the Government of India in the Depart­
ment of Revenue No.1820(F.No.404/83/77-ll'CC) dated 15,6, 77, the C~ntral 
Governrr~nt hereby authorise Shri D.S.Pnlande being a gazetted Off1cer 
of the Central Government to exercise the powers of .a Ta,: Recovery 
Officer under the said Act • : 

2. This Notification shall c~ into force with effect from the date 
Shri D.S.Palande takes over charge as Tax Recovery Officer, 

Sd/- . 
(H. Venkataramn) 

Deputy Secretary to the Government of India, 

The Manager 
Governruent of India Pre~~ 
Mayapuri,New Delhi 

Copy forwarded to:-

1, All Directors of Inspection including DI(O&MS},New ~lhi 
2. The Director, ms(:bi), Staff College Nagpr 
3, The C&AG of India,New I:'elhi 
4, The .Accou~ant General, Maharashtra,Bombay 
5, The Chief Secretary, Government of Maharashtra ,Bombay 
6, The joint Secre'tary & legal Adviser,Ministry of I.aw1 New ~lhi 
7. The Commissioner of Income-tax,Pune-I,Pme · 
8, The L'iC, Inspection Division,CBD.l', Vikas Bhavan,New DeThi 
9, Cen:tiral Cell-DI(RS&P},New :~Rlhi (2 copies)for issue and distribution 
10. Guard File Sd/- . 

(H. Venkataranan) 
Deputy Secretary to the Government of India • 

. ~urmr.,ISED JroR IS&JE 

NO :CC/J!!CC/3232/997 /RSP /00 

(P .N. VERNA) 
ASSL'l' DIDECl'OR OF INSFECl'Ift{(RS&P) 

Nflir/8.6,80 


